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b CENTRAL ADMINISTRATIVE TRIBUNAL
P ALLAHABAD BENCH,
ALLAHABAD

Allahabad this the 6th day of December, 2000

Hon’ble Mr. V.K. Majotra, Member (A)
Hon’ble Mir. Rafig Uddin, Member (J)

Original Application No. 1759 of 1994.

Ram Swaroop Balmiki, S8/o0 Munna Lal a/a 35
years R/o Baregoon gate Bahar, Narain Bagh
‘ Tiraha, Jhansi, Working as Section
| Controiller Gr. 1400- 2600 (RPS) under
Divisional Raiiway Manager, Centrai
Railway, Jhansi. i -Appl
(By Advocate 5/8hri H.P.Pandy & A.D.Prakash)
VERSUS
1. Union of India through the General
Manager Central Railway, G.M's Office,
; §ombay N T
2. Divisional Railway Manager, Central
P ot Y vigim 2 ™ ™~ 24 Y o - . | PP
Railway D.R.M’s Office, Jhansi.
3. Senior Divisional Operating Manager,
Central Railway, D.R.M’s Office, Jhansi.-Respondents
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dt.19.08.%4 whereby he has been reverted from th

icant

Section Controlier in the scaie of Rs.
1400-2600(RPS). Conseqguentiy he was appointed as
Section Controller on 08.06.53 (Annexe A-4). It 1is
alleged that as he belongs to SC community he was
discriminated and subjected tTo minor punishmenty
adverse ACR etc. and ultimately vide Annexe A-6 dt.
21.02.%94 he was informed that he had fTailed to carry
out the instructions satisfactorily and was Deing

Y



consider for transfer in A.G.C. control. He was
asked to Tfurnish his explanation on the same. Vide

Annex A-8 he was told that he had not been able to
generate interest in his work and was not found fit to
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but was made to function as Section Controlier without
having been imparted necessary initial training.

4 The applicant has ought direction to the
respondents to provide him reguisite training of
Section Controller’s post as per substantive posti

He has also sought for ashing the impugned order of
~eversion dt. 19.08.5%4.

5% In their counter the respondents have stated

that the applicant was already working as Head Train

Clerk in the Jhansi control office before his
selection and promotion as Section Controller and as
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dispieasure on his unsatisfactory performance as the

applicant had aiready been given verba warnings

several times As the post of Section Controller is a

safety cadre post and as such the applicant was

advised that if he did not improve, he would be

transferred. Acco}diﬂg 12/8) the respondents, the
f B)

he respondents nhave also stated

T, The learned counsel of the applicant has
referred to D.R.M.'s Office , Jhansi letter dt.
08.07.87 which makes 1t c¢clear that as per rules

as SCOR. Vide the same letter the names of 11 persons
were pointed out who had not under gone initial
training and had been posted as SCOR Obviously the

ead Train Clerk can not be accepted.  Posting as Head

N
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Train Clerk can not be equated with
training imparted
eligible to the post of SCOR. It is the obligation of

2 L

the respondents which they have to discharge

8. Learned counsel of the applicant has Tfurther
drawn our attention to Annex. A-9 which is
communication of adverse remarks recorded by R.O. in
applicant’s A.C.R. for the year ending 31.03.%4 1in

es not gone

or SCOR course”. 'Eﬁe D.R.M. {Operative Branch)

for SCOR course. We are told that the initial

training before posting as SCOR is for period of 18
[~]
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S Having regards to the above reasons and

discussions made above, the 0.A 1is allowed and

ey pedte M agehs

{(Rafig Uddin) (V.K.Majotra)
Member (J) Member (Admnv)
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